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S.5.Bajee B
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And !

1. Superintendent of Post VYffices, '
Tadepalligudem Division, S
Taderalligudem~534101,

2. Pest Master General,
Viiayawada.

3. Chief Post Master General,
AP Circle, Hyderabad.
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Cocunsel for the Applicant S.Ramakrishna Ra
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Counsel for the Respondents
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THE HON'BLE SHRI R.RANGARAJAN 3 MEMBER (a)

THE HON'BLE SHRI B.S.JAI PARIMESHWAR i  MEMBER (J

Shri N?VhRaghava Reddy, CGSC

(Order per Hen'ble Shri R.RangaF@jan, Member (A) ).
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2. The appliczant in this CA compﬁéted 26 years of service
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applicant was censured and that has beén recorded in the CRs ef
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and{?g@-S?. Further the applicant was pJnished with

crement fer two years with cumulative effect, which
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in the CRs of 1987-88. It is not known whether thoﬁe remarks w
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Copy tot~

1. The Suverintendent of Post Offi es, Tadepalltgud#m
Division, Tadeoalllgudem.

2, The Post Master General, vijayawada,

3. The Chief Post Master General, A.P, Circle, Hyderabad

4, One-copy +o Mr. S.Ramakrishna Rao, Advocaté, CAT., Hy
One cory to Mr, N.V.Rachava Reddy, CGSC.,

6, One copy to D.R.(a), CAT., Hyd.

7. One duplicate copy.

CAT., Hyd.
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